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Jabalpur, this the 12% day of December 2006.

Central Administrative Tribunal

Jabalpur Bench

0OA Neo.1173/05

CORAM

Hon ble Dr.G.C Snvastava, Viee Charman
Hon ble MrM K Gupta, Judicial Member
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Niranjay ¥erma
8o Shn Babulal Verma

D X Baghel
S0 Shrt Gandu Lal

Mohd.tsmal Khan
%o Sho Hamf Khan

Ram Prasad
S/o Shei Tepi 1l

Kastur Chand Prajapaii
S/o Sho Ram Prasad Pragapatt

Bahoran Lal
Sfo Shri Ram Swaroop

KN . Thakur
S/o Shri Ram Nath Thakur

G K Pare
St Shnt M 1 Pare

Mohd. Sadique
S/o Mohd Siddique

(All applicants Clo Niranjay Verma
R/o Qrs. No. RB-H/RE-Block No
DRD Colony, Nishadpura

Bhopal.

{By advocate Sho S.Paul)
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Versus

Umon of India through

The General Manager

West Central Ratlway

Applicants.
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Indiva Market
" Jabalpur.

2. The Divisional Ratlway Manager
West Central Ratlway
Bhopal Division
Bhopal. | Respondents.

| {By advocate Shri M.N Banetjes)

CORBDE R{orah)

Pv M K _Gupta, Judicial Member

Ning apphicants in this OA seek direction fo respondents to

release first class privilege passes for the year 2005-06 with
consequential benefits.

3. Admitted facts are that applicants were imtially appomted as
Casual Labourers i the year 1987 and conferred temporary stais i
1987-88. Subsequently they were appointed as Electrical Wireman
G 111 and Blectrical Fitter G111, At present, they are 1 the pay seale
of Rs.5000-8060/-. Their grievance is that they have been demed first
class privilege passes even after reaching pay of Re.5375/-n the said
scale in the year 2000. Representations made on the said aspect

ehcited no favourable response. They are entitled to fust class

privilege passes in accordance with rules i.e. Ralway Servants (Pass)

" . - " * E - .
"Rules, 1986. Inaction of respondents m veleasng such passes 15

“arbitrary, unjust and unreasonable. Their just and genuine request was
reected despite the fact that they have legal vight fo enjoy first class
privilege passes.

3. Respondents contested the claim stating provisions of Para
2005 chapter XX of IREM Vol 11, which deals with “Entitlements a;nd‘
Prvileges” admissible to casual labour, The 1986 Rules were
mappheable. Identical issue had heen considered by this Bench of the

Tribunal i OA No98104 - Arvind Khare vs. Undon of India and

vide order dated 18% Augnzt 2005 the said claim for first class

privilege passes had been turned down.




4. ShnM.NBaneree, leamned counsel for respondents pointed out
that applicants were W pay scale of Rs.1200-2040/-, which was
revised to Re.4000-6000 pursuant to the recommendations of the 5t
CPC. Appheant Nos.5, 7 & & were in pay scale of Rs4500-7600/-
while rest of the applicants wers in the pay scale of 5000-R000/-.

5. We heard learned counsel for the parties and perused the
pleadings carefully. On a careful consideration of alt aspects of the
case, particularly the order dated 18" Angust 2005 in OA No.981/04
vis-4-vis the pleadings of the present case, we find that the gnevance
and the issue rased in the present OA is no longer tes-integra. It

would be expedient to note Paras 5 & 6 of the said order, which reads

as under:

“§. Afier hearing leamed counsel for both sides and carefully
perusing the records, we find that admittedly the appheant has
attaimed temporary stafus on 16.5.88 ss a Dalv Rated Cusual
Labour HSTM. We have perused Railway Board’s letter dated
14.1.2000 {(Annexwe AS) m wihich it is mentioned that the
emplovees who joined Ratlway Service during the period from
1.4.67 to 10.11.87 will be governed bv the first class pass
ehigibility conditions. It 15 nowherc mentioned m the letter that
the emploves should have attained temporary status but on the
other hand, according to Para 2005 of {REM - “Entitlements
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temporary {1.e. given temporary status) after completion of 120
days ot 360 days of contineous employment (as the case may
be — (a} Casual 1.abour treated as temporaty are entitled to the
nights and benefits admissible to temporary railway servants as
lad down in Chapter XX of this Manual. The rights snd
privileges admissible to such lshour also welude the benefit of
D&A Kules”. The arguments advanced on behalf of the
respondents is that the privilege fo a ¢asual labour would start
from the date on which be altmns temporary status. I is am
admutted fact that the apphicant has acquired temporary status
on 1651988 1e. after 101187 The apphicant has also
mentioned 10 the OA that he was drawing Rs.5450/- as on
1.6.2600. The appheant was drawing the pay scale of Rs.1200-
2040/~ which was revised {o Rs.4000-6000/- pursnant fo the
recommendations of the 5 CPC. Hence during the period from
1.8.69 to 10,1187 the applicant was not drawing Rs.5375/- or

6.  Considering all facts and circumstances of the case, we
are of the considered opinion that the OA has no merit.
Accordingly the OA 1s dismmissed. No costs.”
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6. It1s not the case of applicants that sny one of them had been

drawing Rs.5375/- or above m the pay scale in between 1.8.69 to
10.11.1987 Followmg, aforesmid judgement passed by this Bench of
the Tribunal, we find no ment snd justification in the present claim
and accordingly we hold that the spplicants are not entitled to first
class privilege paﬁ;sm as clamed. Accordimgly, finding no ments m

the claom, the OA 15 dismossed. No costs

(M K. Gupta) (D1 G C Srivefstavay

Judicial Member Vice Chmrman
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